IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
ALLAHABAD BENCH, ALLAHABAD.

s s ane

e ORIGINAL APPLICATION NO. 864 of 2000,
. this the 19th day of April*2001,

) HON'BLE MR. RAFIQ UDDIN, MEMBER (J)

Har prasad, S/o late Sri xunwar Sen Keyman, R/o Village
i ocokhan rost Diwayee, District Qulandshahar.
applicant,
5 By Advocate B.X. Solanki,

vVer si1s.

gynion of India through vinistry of Rallway, HNew Delhi

1 General Manager, Northern Railway, Head (uarters
| _ office, Baroda-rouse, iew Delhi,.

i e Divisional Ralilway Manager, Nortaern Rgilﬂﬁﬁ[
Allanabad,

Respondents,

By Acdvocate : Sri C.,P. Agarwal,
O R D ER (ORAL) 1
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The applicant=-Har Prasad, who is son of
| ‘ late &Sri xunwar Sen, who died while working as Xeyman on
! 10,1,99, The applicant submitted his application before R

the respondents for nis appointment on compassionate grounds
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]
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¥

in place of his father under dying in harness rules, Tae 4

the sole ground that the applicént is being illiterate and i,

is not eligible for appointment to any Group 'D' post in

)
.
i claim of the applicant has been rejected by tae r95pondents”fﬁ'
E
’:

the railway administration. The applicant has, therefore,

1

i filed this 0.A. for issuing directions to appaint_hiﬁ'xéﬁg%$§J

post in the railway department.
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“ 2. I have heard the learned counsel for the
N

1 parties and have alsgo.perused the pleadings on record,
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It is not disputed in this case that the




an

applicant is/illiterate Person and even he cannot make hi

initial, The learned counsel for the re

MEA T Mo - L) ewd S X
to my notice the circular issueq by the Railway Boara in
l"I'

viaich it has been mentioned that the minimum qualilfication
for appointment in class '

spondents hasfu wﬁ;:J
AvuwlrAp |3
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Post is 8th class rassed

i¥respective of the Category, trade or department, Since,

it is an admitted casge that the applicant is an illiterate

PEXson, I find that the claim of the apurlicant has been

rightly rejected by the respondents,
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. In wview of the above, the o.A. has no

merit and the sume is dismissed, mo costs,
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MEMBER (J)




